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 PAPERS  LAID  ON  THE  TABLE

 West.  Benoat  EmpLoyets’  PAYMENT  OF
 Compunsory  Gratuiry  Orpinance,  1971

 THE  DEPUTY:  MINISTER  IN  THE
 MINISTRY  OF  LABOUR  AND  REHA-
 BILITATION  (SHRI  BALGOVIND  VER-
 MA):  On  behalf  of  Shri  R.  K.  Khadilkar,
 T  beg  to  lay  on  the  Table:

 «ty  A  copy  of  the  West  Bengal  Em-
 ployees’  Payment  of  Compulsory
 Gratuity  Ordinance,  1971  (West
 Bengal  Ordinance  No.  |  of  397))
 Promulgated  by  the  Governor  of
 West  Bengal  on  the  3rd  June,  1971
 under  provisions  of  article  243  (2)
 (a)  of  the  Constitution  read  with
 Clause  (c)  (iii)  of  the  Proclamation
 dated  the  29th  June,  OTL  issued  by
 the  President  in  relation  to  the  State
 of.  West  ‘Bengal.  [Pladéd  in  Library.
 See  No.  LT-757/7]

 (2)  A  statement  explaining  the  reasons
 as  to  why  the  Hindi  version  of  the
 above  Ordinance  could  not  be  laid
 on  the  Table  simultaneously.  [Placed
 in  Library,  See  No.  LT-758/74]

 ANNUAL,  REPORT  OF  COAL  Boarb,  CALCIVITA
 FOR  1969-70

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  SHAHNAWAZ  KHAN):  |  beg  to
 lay  on  the  Table  a  copy  of  the  Annual  Report
 (indi  and  English  versions)  of  the  Coal

 Board,  Calcutta,  for  the  year  1969-70  [Placed
 in  Library.  See  No,  LT-759/74]

 ANNUAL  REPORT  oF  Foop  CORPORATION
 OF  INDIA  FoR  969-70°

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  AGRICULTURE  (SHRI
 ANNASAHEB  P.  SHINDE):  .  I  beg  to  lay
 on  the  Table  a  copy  of  the  Annual  Report

 Messages  from  R.  S.  Asa

 (Hindi  and  English  versions)  of  the  Food
 Corporation  of  India  for  the  year  1969-70,

 ‘along  with  the  Audited  Accounts,  under
 .sut-section  (2)  of  section  35  .of  the  Food
 Corporations  Act,  1964  [Placed  in  Library.
 See  No,  LT-760/7!]

 NOTIFICATION  MAKING  CERTAIN  AMEND-
 MENTS.  TO  DEL,  MEERUT  AND  BULANDSHAHR
 Mik  anp  MrxP  ropucts  Conrrot  ORDER,

 97]

 SHRI  ANNASAHEB  SHINDE:  On  be-
 half  of  Shri  Sher  Singh,  I  beg  to  lay  on  the
 Table  a  copy  of  Notification  No.  S,  O.  2544
 (Hindi  and  English  versions)  published  in
 Gazatte  of  India  dated  the  8th  July,  97]
 making  certain  amendment  to  the  Delhi,
 Meerut  and  Bolandshahr  Milk  and  Milk
 Preuiucts  Contrt  Order,  1971  published  in
 Notification  No.  S  ©.  94}  dated  the  3rd
 May,  1971,  under  sub-section  (6)  of  section
 3  of  the  Essential  Commodities  Act,  1955.
 {Plueed  in  Library.  See  No.  LT-764/73).

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  [  have  to  report  the
 following  messagcs  reccived  from  the  Secre-
 tary  of  Rajya  Sabha:

 6)  “In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  186.  of  the
 Rules  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha,
 Pam  directed  to  return  herewith  the
 Mysore  Appropriation  (No.  2)
 Bill  97)  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held  on  the
 23rd  July,  97]  and  transmitted  to
 the  Rajya  Sabha  for  its  recommen-
 dations  and  to  state  that  this  House
 has  no  recommendations  to  make
 to  the  Lok  Sibha  in  regard  to  said
 Bill."

 (2)  “In  accordarce  with  the  provisions
 of  sub-rule  (6)  of  rule  86  of  the
 Rules  of  Procedure  and  Conduct
 of  Business  in  the  Rajya  Sabha,
 I  am  directed  to  return  herewith  the
 West  Bengal  Appropriation  (No.
 2)  Bill,  t97]  which  was  passed  by
 the  Lok  Sabha  at  its:sitting  held  on
 the  26th  July,  1971,  and  transmitted

 7  Not  recorded


